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Date of Decisims: 13.5.2002

on 64/2002
Kishsn Singh, Blacksmith at Sr Section Rail Path, Sojat
Road, £/0 QNO0B-123/D, Railway Colony, Sojat Road,
" pistt. pali.
. .o+ &Applicant
o S ' v /s
1. Union of India thréugh General Brié.nager. W/R 1y,
Churchyate,  Mumbai . |
Divisiopal R1ly Manager, W/AR1ly, Ajmer..
Rail Manager (Estt), W/Rly, Power House Nagar,
Ajmexr,
Chief Rell Path Superintendent, Sojat Koad,
Distt. pali.
| | | v« RESpondants

CCRM*E: '
HOW 'BLE MR, JWBTICL 0.P CaRG, VICE CHaLRMEN

HOH® BLE MJ, AP JAGRATH, ADM.MSMBER

e For the ppplicant ees MCJVigay Jain
For the Respondents eee Mr Salil Trivedi
"ORDER

PER HON'BLE MR,JUETICE O.P GARG, VIiCh CHAIRMAN

The applicant is presently working as Blacksmigh

Grade-LII. He was inmitially posted at Marwar Junction.
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He was transferred to Sojathoad on his own request.
He jolned there and started working. Now, by the
impugned order dated 19.2 2002 (Ann &/2), he has been
transferred from Sojat Road to Radhanpur in public
interest and on administrative grounds. It is. this
order whi.ch has been challenged by the applicaant by
peans of this 0aA under Sec_‘:tion 19 of the Administrative

Tribunals Act, 1985;

2. After having heard the learned counsel for the
applicant at tne threshold of this Da and taking into
coas ideration the fact that %Ra since the applicant
was transferred to &0jat Road on his own request, he

should not have been transferred to another place

"within a short span of periad, we passed an interim

order on 5.3.2002. Now a detailed reply has Dbesn

filed by the{respondents. From the reply it appears

.that the applicant committed certain delinguencies

inasmuch as he .startc«ad to come to office in a drunken
state and picked wp guarrel and indulged in st;x/ wrangle
with a number of employses. His conduct was viewed
seriougly and consequently alongwith other employees
he was transgérr%d,' by the impugned order, from Sojat
road to Radhanpur by downgrading the post. from Grade~l

’/ - . i
t0 Grade-Il without affecting em@lumsnts of the applicant.

3. The learned counsel for the applicant pointed
out that since the spplicant was transferred to &.ojat

xoad on his own request, there was no justification
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ﬁo i:etra‘ﬁsfer him to Radhaapur ‘withi_n a period of
less than three months. This subudssion of the leérned
counsel for the applicant though is very attractive, we
f£ing from the material placed before us that continuance
of the appliéant in viewy of his undesirable activities
at Sojat Road was not in adiministrative or pablic
interest., The authorities concermed were _cor@mﬂo
transfer the applicant to Radhanpur in view of the
- delinguencies committed by..{gj;m. Merely because the
applicant has been rétransferred within a periad of
three wmonths, he has not aéquired an indefeasible
right to continWe at Sojat Road and to commit
delinquencies. after haviag taken into consideratim
the facts brought before us, we find that the order of
transfer does not suffer from any illegality or
irregilarity. We are not inclined to interfere in the

matter.

4, In the result, the 0a is dismissed. The interim

order dated 5.3.2002 stands discharged.

5. The learned counsel for the applicant however

Sﬁi ' pointed out that the applicant is feeling repentant for
hié c‘onduct and has in fact put in apology to the
congermed controlling authori.ﬁy and in view Of thSL/
matter, the applicant deserveg)som2 leniency. This
aspect of the matter way be dealt with and considered
by the departiental authorities. The applicant shall
be at liberty to maké a representation, which may be

. = - - given due comnSidgeration by the respondents. . {/}%

{

(AP JNAGRATH)
MEMBIR (A)




‘Part I and Tl destroyed 7
in my preseice on { Rl =S
under tu2 supervision ef

section ¢iicear | as pa;?/
order (Ja.24 f‘, Z/ 20.8..

Laa AT



